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This application héving come up for orders to-day, Hom'ble

Vice-Chairman made the following:-

ORDER ;
3 . . . ) {

The applicants seek in this application the benefit 'of.
an order made by this Tribunal in A.Nos.1035 ‘to 1051 of 1989 = |
decided on 12-8-1988 wherein a épate of directions were issued |
which would, it appears, enure to the‘ applicants absorption
permanently into Government service. The applicants want to
avail the benefit of thatxjudgment. But, we see some of the N :
applicants herein were also parties to the earlier proceedings.-;
Be that as it méy, whether the person was in Government service
is a relevant circumstance. If that be the pogition whether

he can avail of the benefit of the judgment in the earlier case

is a matter for consideration. But, then. the applicants have ’ i
to work out their remedies with the department 'by' making an

appropriate representation in that behalf. If'they make such
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a representation, the department will consider the same and

pass appropriate orders. With this observation this application

stands diggg§¢q_pff,
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